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North Block, New Delhi.

To,Date:1],A4'2020
1. ChGf Secretaries/ Admiaistrators/ Advisers to A.dgntni,stsators, *rf

2. Dirgctors General of Pollce, AII States/ Union Territories.
8. Comrnissioner of Folice, Delhi.

Mactam/ Sir,

Iteference is irrvited to the Hon'ble Supreme Court's direction in Wp (Civil) No.
LO795l2O2O clated O8.O4.2Q20, which, is as under:

"The Gouerrtrnent of India" respectiue Sta.te,*/ tlnion Teritories and. respectiue poiice
authorities al'e directed to prouide the necessortu Potice securitg to the Doctors an.cl
medical staf,f in Hospitals and. Ttlaces uthere patients utho haue been d.iagruosed,
COUID'L9 or patientls szrspected of COvID-l.g or those qu.arantined. are lousea.
Necessary Police securitg be also exterud.ed. to Doctors ani other medical staff .wh.o
uisit places 'tcs 'conduct screentng of peopte to ftnd. out s7mptoms of disease.,,

2' It is requ.ested that necessary action :rray be taken for compliance of the.saicl
ofG.er.

r1r1firliy,

K.)
Deputy Secretary to the Governruelrt of flnd,ia
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